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'I'{Ih above reply may be substituted
.Ey e following reply.

~ Y(a) and (b). The working of the
Joint Plant Committee will be watch-
ed and a decision about its future set-
up wil! be taken in the light of ex-
perience of its working.’

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd,

REPORTED REFUSAL oOF CENTRAL Gov-
ERNMENT TO MAKE AVAILABLE TO
Orissa GoverNMENT CBI REPORT ON
SHrT B. PATNAIR—Ccontd.

Mr. Speaker: I would request the
Ministers of Law and Home to throw
some light on the issues raised yes-
terday, so that later on I could take
some decision.

Shri Samar Guha (Contai): I have
a submission.

Mr. Speaker: Again, if you begin
submissions, there will be no end.
Yesterday I have heard. I wanted -o
hear both of the Ministers.

Shri Samar Guha: If you hear me,
you will appreciate it,

Shri Sheo Narain (Basti): Point
of order.

Mr. Speaker: Once I allow, I do
not know where it will lead. I would
like to hear only the Ministers now.
The Law Minister JPlease.

Shri Samar Guha: The House has

been deprived of the opportunity
i, .

Mr. Speaker: It will lead us to con-
fusion. It is for my information, for

assisting me that I am calling the
Minister.

Shri Samar Guha: I gave a call
attention notice on the revolving res-
taurant. In the Rajya Sabha that has
been admitted and discussion is going
on. No time is allowed here.
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Mr, Speaker: Why does the hon.
.member think only he knows what
.is happening in the Rajya Babha.
.don’t you allow the Minister. Yes-
terday I have heard.

Shri Samar Guha: My call atien-
‘tion was rejected.

Mr, Speaker: You are on a diffe-
‘rent subject. 1 am calling the Minis-
ter about the points of order raised
yexterday.

8hiri P. K. Deo (Kalahandi): If vou
will give me one minute. . . .

Mr. Speaker: It you are only one,
I can understand. There will be ten
people, and I cannot show discrimi-
nation. About call attention I will
allow you.

The Minister of Law (Shri Govinda
Menon): With respect to the point
raiged yesterday by Mr. Nath Pai and
.others . . . (Interruptions.)

Bhri Sheo Narain: You are the
Speaker of the House, Sir; no one
.else on that side. What is it that is
going on in this House? (Interrup-
tions.)

Mr. Speaker: May 1 request him
to resume his seat? 1 think Shn
Sheo Narain should be put on the
panel of Chairmen; he is qualified.

Shri K. Narayana Rac (Bobbili):
Sir, 1 am rising on @ point of order.

Mr. Speaker: Everybody has got
a rules book. You are mot helping
the proceedings.

Shri Govinds Menon: With res-
pect to the point raised by Mr. Nath
Pai and others, you correctly obsery-
ed yesterday that there was no point
of order, You were pleased to say
however that it was a relevant point.
The point is this, In the last Lok
Sabha Mr. XKamath placed on the
Table of the House what he claimed
%0 be s summary of the CBI report
with respect to some of the activities
of the Orissa ministers and later Mr.
Dwivedy p.aced on the Table what
‘he claimed !+ be a copy of the ftull
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report with respect to that matter.
It was claimed that on account of the
fact that this was placed on the Table
of the House it had become what they
termed ‘public property’.

Shri Hem Barua (Mangaldal): The
Speaker also said that yesterday.

Shrl Govinda Menon: It was also
said that these documents were print-
ed and circulated or sold in large
number and therefore, literally ilso
they became public property. They
say: how can the Home Minister claim
that the CBI report was a confidential
and secre' document which he did
not want to publish or disclose and
therefore did not want to communi-
cate to the Orissa Government?

On this matter, 1 wish to submit to
you two poipts. The first is that the
matter does not arise in the Lok
Sabha; secondly, if it does arise this
point has been the subject matter of
a ruling by your distinguished pre-
decessor on the 26th February, 1965.
I take up the second point Ars:,
because that might dispose of the
matter. In a considered ruling, Spea-
ker, Mr. Hukam Singh, said as fol-
lows:

“After examining the consti-
tutional position, the precedents
and the general practice I give
below my conclusions on the
various aspects that have arisen
and which I have specified ear-
lier: (1) A member can ordinari-
ly quote from a document that
is treated by the Government as
secret or confildential and which
the Government have not dis-
closed in the public interest; (2)
Government are not obliged to
lay such documents on the Table
of the House and the Chair can-
not comple them to do so if they
continue to hold the view that it
is not in the public interest to do
80.

Shri P. K. Deo:
that public interest.

Shri Govinda Menon: It goes on:

“It ia for the Government to
consider whether a2 document,

We never heard
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coples of which have been ecir-
culated gmong Members and have
appeared in the Press wholly or
partially shall still be treated
as secret or confidential and not
laid on the Table of the House"

1 do not want to read the rest of the
ruling. Therefore, it follow that it is
binding on us that although what was
-claimed to be a copy of the report
-or summary of the report was placed
-on the Table, it is still open to Gov-
ernment to claim that it is a confl-
dential document and therefore they
are not bound to disclose it, publish
it or communicate it. That should
dispose of the matter really, Bir.

Regarding the first point which I
referred to, the present matter arose
out of a Calling Attention notice
under rule 187. The rule is clear,
that there should be no discussion on
the statement, but it has been the
practice of the House to allow Mem-
bers to ask the Minister concerned to
give clarification. Now, the question
has not arisen whether the so-called
‘CBI report—I used the word ‘so-call-
ed’ because the Minister said yester-
day that it was not the result of any
investigation; he will probably refer
to it—

Shri Surendranath Dwivedy (Ken-
drapara): According to Prof. Ranga,
you are the so.called government.

An hon, Member: You arc piu-
judicing the enquiry.

Shri Govinda Menon: Therefore,
the question did not arise whether
the report should be produced in this
Lok Sabha. The question did not
arise whether Government should
place it on the Table of the House or
not. And it is when such a question
arises that it would be open to you,—
you are then acting almost in & judi-
cial capacity—to ssy whether this
document is one with respect to which
the Government may claim privilege
or not. Suppose this House comes to
the conclusion or you come to the
cnchmion that this is a document
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over which no privilege can be claim-
ed, what follows? It is a decision in
the vacuum, and therefore it is *hat
tfe Home Minister said if there is
need for it, if the Tribunal which is
constituted would call for it, and it
it would rule that this is a document
which can be admitted in evidence,
Government may consider that
matter.

In the circumstances, my short sub-
mission would be that the guestion
does not arise and it may be disposed
of that way.

An hon. Member: It is a Congress
interpretation.

The Minister of Home Affairs (Shri
Y. B, Chavan): Sir, yesterday, neariy
for 40 minutes or so, this matter was
dealt with in the form of questions,
and poinls of order were raised by
certain Members. Really speaking,
the main question and the point of
order raised was whether a document
which was laid on the Table of the
House was a confidential document
which Government can accept or reject
But incidentally, some other poinis
were also raised and certain innuen-
does and alegations were also hinted.
1 thought I should take this oppor-
tunity to clear those points.

As far as the technical aspect of
the point of order is concerned, the
Law Minister hag very ably dealt
with it, The only other alternative
is, I can give certain background why
we have come to this decision. It
is necessary that I put this point
before this hon. House. It iz not
the intention of this Government—and
1 would like to assure this House
again that it is not the intention of
this Government—to protect anybody
against any enquiry. As a matter f
fact, the Chief Minister of Orissa did
discuss this matter with me once. I
told him my difficulties in this parti-
cular matter. 1 have glso told him
if they want any officers on deputa-
tion to make further enquiries we
will be willing to do so. He has
recently written to us asking for the
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appointment of a certain judge of
the Delhi High Court as an enquiry
officer, and we are taking up the
matter with the Chief Justice of the
Delhi High Court.

Shri Surendranath Dwivedy: Sup-
reme Cour! or the Delhi High Court?

Shri Y. B. Chavan: The Delhi
High Court, because he asked for a
judge of the Delhi H#gh Court. So,
" there is no question of not giving
them any co-operation. But the point
is that naturally, when we have tG
take certain views about certain docu-
ments. we have to go into the merits
of that. What happened is, when
a memorandum was submitted,” that
memorandum was sent to the Prime
Minister; the then Prime  Minister,
Lal Bahadur Shastri, thought it fit
that he should appoint a Cabinet Sub-
Committee to advise him in this
matter. So, a Cabinet Sub-Committee
was appointed, I know about it
because I happened to be also a men:-
ber of that Cabinet Sub-Commitiee.
That Cabinet Sub-Committee decided
upon the procedures to deal with this
problem and the Cabinet Sub-Com-
mittee decided to ask the Director of
CBI to go and check up certain facis
from the records of the Assam Secre-
tariat, etc. I am sorry—the Orissa
Secretariat. Assam was so much in
my mind and that is whv I possibly
slipped,

Shri Hem Barua: That is why you
love Assam so much!

Shri Y. B. Chavan: What s
the role of that enquiry? The
role was not an investigation. Though
the officer who was asked to was the
Director of CBI, a police officer, real-
ly speaking, his function was to check
up certain facts from certain docu-
ments. Under the Criminal Proce-
dure Code, an investigation is not
merely a question of checking facts;
it can become a real investigation if
he investigates statements, ralls
people for giving evidence, eic. Then
it becomes a proper investigation
report. So, in the real sense, the
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document which was submitied to the
Cabinet Sub-Committee was not an
investigation report, but some sort of
an internal study thal he was asked
to make.

Shri P. K. Deo:
facie case.

He made a prima

Shri Y. B. Chavan: This document
is not in that sense an investigation
report and we are claiming privilege
for it.

Really speaking, the refusal of the
document is not going to obstruct the
enquiry in any way, because the
documents on which the whole en-
quiry is based are with the Orissa
Government and if they want to go
into that examination again, they can
very well do that. It they want any
officer from CBI on deputation to
them, certainly we will give it. If
this commission is appointed and if the
commission requires it and if it is ad-
missible, certainly we will not refuse
to give it. Having said all this, T do
not know why there should be that

sort of attitude of suspicion. I must
lodge my protest here.
The hon. member, Mr. Madhu

Limaye, made certain references 1o
certain PAC reports. Normally the
PAC reports are not discussed here.
But certain allegations were hinted
at, though not made in a specific way
I think it is my duty to lodge my
orotest against it.

oYy fom (7)) - #F TER
Fi'f:'?f FET | T dYo To Hq7 o &1 e
¥ AAHT A1 TR | T AT AT A
FHET FT WL 4T, .

#1 agEed T TR WA T3
21 7 7% = ¥ /1 afar & fi
§ wf zgmae froma 710 gg me
L1

sy qeq formir : drome Ho F
o197 eaa7 faear !
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ot s v W - frege
Wro ¥ oyt ¥

I must not only deny that, but I
must lodge my protest about this
matter, Whatever decisions were
taken, those decisions are on record
and I am not shunning the responsi-
bility for the decisions taken.

o T wANEY Wifgm ()
g WY wEr w0 1 [gER

wgl o1 aY wy fond argw ¥ e
Y 9T | WTIF | gH Y oy )

8hri ¥, B. Chavan: The gquestion
was raised, when 1 was Defence
Minister in 1863, whether the margi-
nal transport capacity of the Indlan
Air Force which was available shoula
be made available for this type of
work, That was the limited question
raised. It is true that in Oectober,
1962, before the Chinese aggression,
the same question was raised
and the then Defence Minister
had accepted the position that
the Air Force should luke that
responsibility, When 1 was con-
sidering this question in October 1963,
the situation had radically changed.
‘There wa: the possibility of war ex-
ploding :ny time. The guestion be-
fore me was, whether the marginal
transport capacity that was available
with the Air Force should be com-
mitted for this type of operation or
whether it shou'd be kept available
in case of any emecsgency arising. I
dia take the responsibility for the
decision that this marginal capacity
of the Air Force should not be com-
mitted to peaceful operations of this
type, because suddenly sometime hot
war may explode.

e Tw wige Wifgm @ IO
whw @Y wrg  ZraT e ot @Y W |

off Teww T wgw W
W @ aelr wfgh | W R R
i |
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Sre TH wfig Wl @Y
wT W doft ¥ i worT R ¢
T I T gt g gwT §

Shri ¥. B. Chavan: I thought it was

my responsibility, because certain
allegations were made. .

Wt ay femg ;AU s
mtlf?ﬁ-ﬁ‘ﬂot{olﬁnﬁm*
o § WY g § I§ I AT sqrew
STRE

Mr. gpeaker: I will call you; let him
fAinish first.

sitwq fewd @ oy aga miT
T g Erd W wfwr § Toww
t ook feems arw Y oY 4 ) W
wg §fay

Shri ¥. B. Chavan; I am in posses-
sion of the House.' R W a{Z %
a1

Shri Piloo Mody (Godbra): I know
the Minister is strong enough politi-
cally to rule out the point of order,
but I must say that a point of order
has to be taken up at the right time.

Mr, Speaker: I am sure the Minis-
ter is not doing that at all. Shri
Ranga asked how what the Minister
was saying was relevant to the issue
before the House, He is only ex-
plaining the point of order that was
raised. While raising the point of
order, yvesterday, some allegations
were made. It they were relevant
there, naturally the hon. Minister has
to reply them somewhere. If the
hon, Minister is not given an honest
chance to reply those points, it will
not be fair. He is only exp'aining
that.

ot wy fowd : #7 A€ § T
wqwent wT wer s & 1 & wft s
wrar § |
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Mr. Speaker: I will allow the hon.
Member, Shri Madhu Limaye to ralse
his paint of order.

Shri 8. M. Banerjee (Kanpur): The
point of order gets precedence over
other matters, .

Mr. Speaker: That is known to
everybody. That is the weapon In the
hands of hon. Members to get up.
Everybody has been doing it, and the
unfortunate Speaker is in such & help-
less position that the moment an
hun. Member gets up on a point of
order everybody else has to sit down.

Shri Piloo Mody: If he has no point
of order you may ask him to sit down,

Mr. Speaker: How can I say that
now. I have not heard him. 1 am
only asking Shri Madhu Limaye
whether when the hon. Minister is
exp'aining the pointg that were raised
yesterday in the middle I should al-
low him to raise his point of order or
whether he can wait for another one
or two minutes and raise his pulnt of
order after the hon. Minister has
concluded.

ot wy fivwrd : e R e

Shri ¥. B. Chavan: Sir, I said this
not as criticism on the report of
the Public Accounts Committee. Tam
only explaining my point of view to
the extent certain allegalions were
hinted against me. [ thought it was
my duty, my persona' right to ex-
plain my personal behaviour. The
hon. Member Lohia also, yesterday,
made a very interesting point. He
said. . .,

o ©W wAgT wWifiar : wa
wowr g ?

Shri Y. B. Chavan: Interesting but
not necessarily valid point he made
was. . . .

Skri 8. M. Baserjee: Bir, are you
allowing a debate?
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Skri Y. B, Chavan; 1 am replying 1o
the point that he made.

Mr. Speaker: He is explaining the
point of order that was raised yester-
day.

Shri §. M. Banerjoo: Let him aay
somethjng on that.

Mr, Speaker: Az Shri Banerjee
comes to his question after a preface,
he is also giving a preface to his ex~
p'anation.

Shri 8. M. Banerjee: Sir, the Law
Minister has said something Now
the Home Minister is having his say.
Kindly allow us also some time,

Mr. Speaker: You can put a ques-
tion.

Shri Y. B. Chavan: The point he
made was that the Government of
Orissa has decided and because it
acts on behalf of the Governor and
the Governor is appointed by the
President what we are doing is
against the Presideni., I would luke
to point out that whatever we do here
is also in the name of the President
and therefore it is President against
President.

wro TN wANFT wWifgwr : T oY
e R M@ RN fx
R e Y OE fpRr W It g
iz it | oY gl wy e et
o ot qeew ¥y gfee & | I Ay
wHRN R ERG

Shri Y. B, Chavan: We are claiming
the privilege of treating this docu-
ment secret because it is a Cabinet
document and not an investigation re-
port. Once we start laying Cabinet
documents on the Table no govern-
ment can function, whether of this
party or that party, if they hope to
come to power some time (Inferrup-
tion).
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Shri A. 8. BSaigal (Biluspur): No
Government wil] do it.

gshri ¥. B. Chavan: There s no

question of any consideration of giving
cooperation or not giving cooperation.
Qur attitude in this matter is to give
full co-operation to the Government
of Orissa when and where they want
to proceed in this matter.

Mr. Speaker: Now, before I allow
Bhri Madhu Limaye to raise his point
of order, I want to remind hon, Mem-
bers that yesterday we stopped at a
particular stage and no question on
the Ca'ling Attention Notice wag put,
Therefore, after he raizes the point
of order. I think we may take up
the Calling Attention Notice and hon.
Members whose names are there may
put their questions.

Wty fod  : wEaw WERT,
ot s T Al oY ¥ war f
afemw geTdzE WA B T I w4
wag i fawfr ) afers qerdgw
A W e wEw w1 AW 9T W
€ & | xafag wgw e faare § W
T ¥ RN ¥ § w1 y9w aw
il § | afers qwrdEE SRR A WA
NyaXfaa 7§ ¥ TER W
firopd firwrerm o B oo awr T
t | ofeers qwrdzes ¥ W wWT
W e X amA g &, ¥hew QW
are qyar § fe swer quar W@ IWIC
wr, faerwr % Igor fewr wr

“The thinking in the Defence
Ministry underwent a  radical
change for reasons not easy to
understand.”

& T ¥ Nw ¥ gae wAr
q § fr & frder® ¥ ¥ firg dare
F ! WTow qgr wri wsaw WgRT ¥
TR ferer €1 fe o o woRrT ¥ CqRe
ew it wft wrft  wire oY s

F g, ¥ v mft DA &, aw o afows
qwTITE W Tre 9T agt wat off et
¥ 1w Wl wEw # v e
et g,.....

ot e Cw W AW
S qer ar i A g

sfiwqfomd : ..... ar 9% w
qarr 2w foitd ey welt gy o
™ Iw T agw & faxr dued ) W
a7 wdY Agmw W Niq AR g W
oo & fag & § 1 Afwwr ww
T vk vwa v A fear

Mr, Speaker. Now may I ask mem-

bers to ask guestionsg on the Calling
Attention Notice.

Shrl Surendranath Dwivedy: Sir, I
want to raise a point of order, before-
you allow members to ask questions.
This arises out of the reply given by
the Home Minister.

Mr. Speaker: You will cover the
who'e ground again.

Shri Surendranath Dwivedy: It is
a new point which I am raising Sir,
you know that I do not generally get
up and raise points of orders. So, you
must listen, The question that was
raised here, and to which the Law
Minister has replied, I am not going
into that—whether since it is a public
document you arc going to make it
secret and not make it available to
the Government of Orissa. But a
new question has arisen out of what
the Home Minister has stated, He
said: no Inquiry, no investigation.

Mr. Speaker: You are discussing the
whole thing.

Shri Surendransth Dwivedy: Sir,
I am placing before you a book. You
may kindly 'ook into it. This is an
important point. It is not that we
want anything to be placed in the-
House by the Government; we are:
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not demanding it. Here the question
fs whether it was an investigation or
not. What the Home Minister has
stated ig not a fact because, as 1 will
-read out to you, this is the report of
the preliminary inquiry into allega-
tlons against some Ministers of Orissa
*Government and how this inquiry
‘Was conducted. The State Govern-
menl wants a copy of the inquiry re-
port and nothing else. 1 is not o fact
that the Cabinet Sub-Committee
wanted gome information. The fact
s, 1 will read out from the letter
which Bhri Kohli wrote to the Home
‘Secretary of the Government of India.
(Interruptions).

Mr. Speaker: Everybody has got a
-copy of it. Why read it»

Wt wq foadt : oy wg@ awH
wrek fvir & fordt wg wge wraw
E S

ot ot v (g8 owdh
waq A @ E 1 g fremwor g
aage g

Mr. gpeaker: Today we are discuss-

ing only the point of prder which was

1 wanted enlightenment from

the Law Minister ang the Home

Minister, After that, if the whole

discussion is started again, there will
be no end to it.

Shri Surendranath Dwivedy: Sir, if
You permit mie to read from the re-

Mr. Speaker: No, it is not necessary.

8hri Surendranath Dwivedy. sir, it
you take that attitude. it will be
‘diffienlt for us. 1 am bringing in
matters which are relevant to  the
specific point which I sm raising. I
am pointing out to yoy that there
was 8 regular case filed by the Gov-
ernment of India under the Delhi
“State Police Estgblishment Act for
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conducting this inquiry, I shall resd
out to you what Shri Kohli wrote 10
the Home Secretary, the letter which
he submitteq on the 15th of Novem-
ber 1964,

Bhri S, M, Banerjee: It shou'd be
laid on the Table.

Shri Surendranath DWivedy: This
is a public document. It has already
been laid on the Table. It reads:

“The Government of Indig in
the Ministry of Home Affairs
desired the Central Bureau of
Investigation”

not the Cabinet Sub-committee—

“to make g Preliminary Enquiry
into these allegations and accord-
ing'y three separate P.Es, in res-
pret of the allegations against (i)
Shri B. Patnaik and Shri B, Mitra
(ii) Shri Neelamani Rout Boy and
(iiiy Shri Sadasive Tripathy were
registered on 10.9-64 in the
Special Police Establishment, Two
other P.Es. concerning certain
entries in the books of Mohd.
Serajuddin and Company showing
certain payments to Shri Neela-
mani Rout Roy and Shri Sadasiva
Tripathy, Ministers, Orissa Gov-
ernment were also registered for
Preliminay Enguiry."

The cases were registered by the
Government of India under the Act
and then only the Centra) Buresu of
Investigation went in for a prelimi-
nary enquiry, Now he is taking shelter
behind the fact thai there was wno
reqular enquiry. This is not the ques-
tion whether it was a regular enquiry
or an jrregular enquiry. The fact ix
that en snquiry was made, money ‘was
spent apd officers were sent. Even
in the report they say that suficlent
time was not avesilable for them 1o
mgke a fuller enquiry. 8o, the whole
question which 1 want to put to you
and want you to give a decision on
is that this was an enguiry, An en-
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quiry may be regular or irregular and
may not be full but it is an enguiry,
after all, conducted by a regularly
constituted legal authority. The re-
port was submitted not to the Cabi-
net Bub-commitiee, who may be the
members, but the report was submit-
ted to the Home Becretary of the Gov-
ernment of India. When a State Gov-
ernment agks for a copy of that re-
port and not the Cabinet Sub-commit-
tee's decision——I again want to repeat
it ...

Mr. Speaker: I have understood it.

Shri Surendranath Dwivedy: The
Government takes shelter under this
and will not give the copy of the
enquiry report to the State Govern-
ment. That is the simple point I
want to raise and 1 want your ruling
on this,

Mr. Speaker: Is anybody prepared
1o put a question on the call-attention?

ot wy faad : wrod fofe &
amz o

wl §o wo Wi (wrmh) HE £
QT wE wrd § |

St €aT wrA o ;KW AT WY

gy grfr wifgd fe aft s
oy vy 3w § av wrvft weew A Wy

Shri X, Narayans Rao: It i not a
question of enlightenment. Rule
376(1) reads—this is a very important
provision for our purpose—

“A point of order shall relate
to the interpretation or enforce-
ment of these rules or such arti-
cles of the Constitution as regu-
late the business of the House and
shall raise a question which is

within the cognizance of the
Speaker.”

Bo, a point of order generally must
relate either to the interpretation or
enforcement of 3 given rule, Any
person who raises a point of order
shou'd point out a given rule in the
Rules of Procedure or any Constitu-
tional provision.

o wq fewit : ag ww s &

Shri K. Narayana Rao: Such being
the case, the first thing you have to
do is to Bee whether a point of order
should be allowed to be discussed at
all, because that depends upon the
interpretation of the rule. Sub-rule
(3) says:—

“Subject to conditions referred
to in sub-rules (1) and (2), a
member may formu'ate & point
of order”.

Then it is for the Chair to decide
whether it is a point of order or not.
That comes in the picture when there
is final decision on the point of arder.
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the rule, But it is not so difficult to
point some rule. So, I am not

sion can be opened up or whether a
point should be formulated in con-
formity with a particular rule, whe.
ther it relates to an interpretation of
the rule or enforcement of a rule or
to a provision relating to the Consti-
tution. Yesterday, Dr. Lohia was
discussing so many provisions of the
Constitution which were totally
irrelevant , . , (Interruption).

Mr. Speaker: That is all.

! o wo Wt : wegw wgww,
& a5 arrr gt fefeer W R wa
TT Tgw A ww wa i werw w@ew
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8bri B. M. Banerjee: Bir, may 1
make a submiasion?

......
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Shri P, K, Deo: On a point of order,
Sir.

Mr. Speaker: Let a point of order be
first raised,

An hon. Member: On a point of
order, Sir.

Mr. Speaker: I will call him,

Shri P. K, Deo: I support the stand
taken by my friend, Shri Dwivedy,
that the Report of the CB.I ig a part
of the inquiry which was properly
constituted. ...

Shri Manubhat Patel (Dabhoi): Are
Wwe entering into a discussion ggain?

Mr. Speaker: We are not entering
into any discussion. These are all
points of order.

Shri P. K. Deo! Now, the plea taken
is that it ig a secret document and
that it was meant to help the Cabinet
Sub-Committee in arriving at a deci-
sion. I do not think they can take
that plea, The ruling of the previous
Speaker is very cleer on the subject.
He had ruled:

“....if they continue to hold
the view that it i3 not in the pub.
lic interest to do so.

Uptill now, the Minister has never
said that it iy not in the public in-
terest to reveal the document.

Secondly, thers have been many
such precedents in the House, On 4th
March, 1963, when Mr. Daji—he ig not
here; Mr. Banerjee will bear me out—~

the Minister of
Industry, at that time; suo motu plac-
ed the secret document on the Table
:f.::: House with the following re-

“Since this part of the Daph-
tary-Shastri Report is already in



C.B.L Report
3 on Shri B. Painaik
circulation, Government do ot
consider that any useful purpose
will be served now by continuing
to treat this part of the Report
as secret. I am, laying
it on the Table of the House.”

8o, the entire matter has been in cir-
eulation in the country; everybody
knbws about it, I do mnot think that
Government will take the plea of sec-
recy in this and I hope that Govern-
ment will make a copy of the report
available suo motu.

Some hom, Members rose—

Wr. Speaker: Should we have a
whole debate on this?

Bhri 5. M. Ranerjee:
know only one thing, sir.

Shri K. K. Nayar (Bahraich): I stood
up much before,

Shri 8. M. Banerjoe: This is for the
18h time that I am standing.

Mr. Bpeaker: Mr Banerjee is al-
ways on his lags,

1 want to

Shrj X. K. Nayar: I may be heard
first.

Mr. Speaker: All right,

Shri K. K. Nayar: My purpose is
not to hinder the proceedings, or ob-
struct the proceedings; I only want to
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be examined by you. If the plea i
that it is not in public interest, the
examination of that plea should be
possible by you and the decision will

be given by you. Merely to say that
it is not in public interest . . . (Inter-
ruptions).

An hon. Member: That was not the
Pplea.

Shri K. K. Nayar: The privilege was
claimeq all along on the ground that
it was not in public interest You
must have a chance of examining what
public interest would be injured or
damaged by the revelation of the facts
in that report. That is the first ques-
tion,

The second point is this. The learn-
ed Minister for Home Affairs was
pleased to say that this was a Cabinet

Mr. Speaker: Is he golng to analyse
the whole thing?

Shri K. K. Nayar: No, Sir, I was
just....

Mr, Speaker: What else is he doing
now? NO, no.

Now, papers to be laid on the Table,
(Interruptions). 1 would not give a
ruling now. How can I? I will give
on Monday.

Shri 8. M. Banerjee: Before you
give your ruling, kindly give me &
chance, Sir, That is my request.

12358 hre.
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NOTIFICATIONZ UNDER SUB-SECTION (3)
or SecTrrN 620A. or CoMPANTES AcT

The Minister of Industria]l Develep-
ment and Compsny Affairs (Shrl
F. A, Ahmad): I beg to lay on the
Table 2 copy each of the following



